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West Bengal Act XLV of 1979l 

THE PASCHIM BANGA UNANI SYSTEM OF 
MEDICINE ACT, 1979. 

AII Aci !o provide f o r ~ h c  dr.velop~~re~rf of tlze U~iani sysfctrr ~Jtnedici~re, 
ro rcgrr~u~e /lie teacllirtg and procrice rlrureojnrtrI iu dcai rvirll cerraitr 
nrM[ers corfttecred illercwirit. 

W HEHEAS it is expedient to providc Tor the developmcnl of the Uliani 
syslem 01 medicine, to regulale thc ~cachiag and praclice 111ereof and to 
deal with ceflain marlers connectcd therewilh; - 

11 is hereby knacled in  thc Thinieth Ycar or the Republic of India, 
by [he Legislature of West Bengal, as follows:- 

1. ( I )  This Act may be callcd [he West Bengal Paschim Rangn Shonl i~ lc ,  

Unnni System of Mcdicine Ad, 1979. exrcnl i ~ n d  
cornrncncc- 

(2 )  11 extends 10 the wholc or Wesl Bengnl. mmi. 

(3) 11 shall come into forcc on such date as Ihc Srnre Governmcnr 
may, by no1iLcation in the Oflcial Gazrflr, appoinr. 

2. In  this Acl, unlcss the context orherwise requircs- Dcfinil ions. 

(1) "Council" rncans the State Council of Unani Mcdicine. 
West Beng.11, establishetl 11nder section 3; 

(2) "Member" rncans a Member or the Council; 

(3) "prescribed" means prescribed by rules; 

(4) "President" means [lie Presidcn~ of h e  Council; 

(5) "Regislcr" means the Register of Unani prncritioners 
rnaintajncd under this  Acl: 

. , (6) "registcrcd Unani practilioner" means an Unani praclitioner . . 
registered under thc provisions of this Acl; 

(7) "Rcgislrar" rneilns the Regiswar of the Council; 

(8) "regulations" means rcgulations made undcr this Act; 

(9) "Vice-Presidcn~" means the Vice-president or thc Council. 

. . -.  - , 

3. (1) The State Governtnen~ shall. by notification in the Oficial Es~nblish- . . ,  . 
, . 

GUCI~C. establish a Council lo be called [he State Council of Unani ~ ~ ~ ~ ~ ~ , l h c  
Medicine, West Bengal. 

'For Stnrcrncn~ of Objccts and Rcasons scc the Cu1~11rfo Gazc~re. fifronrd;~rury. I'M 
1V u i r h c  28rh Augusr. 1Y7Y, page 1628: Tor pmcecdings ufrhc Wcst Bc~ignl hgislarivc 
Asscntbly, s ~ u  IIIC pmcccdings of ~hc rnccling of 11131 Assembly held on thc lOrh 
Scp~crnbcr. 1979. 
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(2) The Council shall be a body corporare \cilh power lo acquire. 
, - -  
. . hold and disposc of properly, both n~~viiblc  itnd jrnmovnblc and s h ~ l l  

. , .. . Q bavc perperual succession and a common seal and shall, by irs corporare 
tlilme. sue and bc sued. 

Composition 4. (1) Tllc Council shall cansisl of the roll~wing Members:- 
or ~ h c  
council. (a) 3 Presidenr nominated by llie Stare Gouernnicn~: 

(b) seven Members nominated by the Slatc Government of 
whom rhree shall be regis~ered Unani prac[iiio~icrs; 

(c) onc Member nominntcd by \he Vice-Cl~rrncsllor of \hc 
Universi~y or Calculra; 

(d) the Principal of the Suie Unani Collzgc, e.r-aicio, when 
such a collcgc is estsblislied: 

Provided that until such college is eslablished, u ~ y  oilier 
person having knowlcdge clrl tllc subject may be nominated 
by !he State Government; 

(e) eight Mcmbers who arc ciriaeos or India elecled by thc 
registered Unani practitioners, of w l ~ o m  Four shall he elected 
by the registered Unani practilioncrs having registercd 
addrcss within the Presidcllcy Division rrorn amongst 
themselves. IWO slinll be elected by tllc registcrcd Unsni 
practi~ioners having registered addrcss within the Burdwan 
Division from amongst rheniselves and two shall bc elecied 
by Ihe rcgisicrcd Unani praclilioners having registered 
address within the Jalpaiguri Division from amongsl 
themselves. 

(2) Notwithstanding nnylhing contained in sub-section ( I )  or 
elsewhere in this Act. on the first consti~t~lion of the Council nfrer ib 
establishrnenr. all the Mclnbers of ~ h c  Council shall bc nominated by the 
State Government and the Srate Govcmmcnt shall also nominate one of 
the Members (a be rhe Vice-Presidenr. 

Power or 
Sr3tc 
Govcrnmcni 
10 nominarc 
Mcmkm in 
ccnain 
circurn- 
sIanccs. 

5. If thc nominaring authority relcrred lo in clause (c) of snb- 
seclion ( I )  or section 1. or any eleclor;lf body rckrrcd lo in clause (el 
of ihat sub-section fails by the prescribed dare to nolninitrc or elect the 
rcquisilc number of Member or Members which such authority ur body 
is entitled lo nominarc or clect, the Stare Governmcnt shall fill  up the 
ofFice of such Member or Members by nurnina~ion era person or persons 
qualified to be nominated or elecled by such aurhority nr bwly. Any 
pcrson so nomina~ed by [he Stare Governlnc~lt shall be deemed lo have 
been duly nominated or clecled n Member by such ;iltlhorilv nr hr~+< 
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6. A person shill1 bc disqualified for being norni~~ated or clccled niSqu~lific~- 
lions Tor 

il Mcrnbcr of  tile Council. if- nnmin;~rion 
or c1cciio1i. 

(1) he has been convic~cd of any olfe~lce dzclarcd by rules lo 
involve moral ~urpi~udc;  

(2) he is  a11 undischilrged i~~solvcnt;  

(3) hc has been adjudged by a compelent courr ro he olunsound 
mind; 

(4) hc is a p e ~ s o ~ l  under lhc age of 25. 

7. The ltanle or  cvery Member nomiiwted or elccrcd under section Publicnlinn 

4 or scc~ioii 5 sl~nll bc published by rile Slate Govemmcnt in \he Oflcial 
~ ~ ~ ~ ~ ~ s ~ f  

G n y ~ f e .  

8. A person shall censc ro be a Meri~hcr of die Council- Ccssnrio~~ or 
Mcmbcr- 

(1) if, wirhout obtilining lhe perlllissicln of [he Council, he is ship. 
absent from ~hrec  consecutive rncctings or tlic Council. or 

(2) i f ,  having bccn ~lornina~ed or clected as a registered Ilnnni 
praclilioner. hc ceases to be such 3 regisrercd practitioncr, 

(3) if he becomes subject to any of the disqualific~~io~is, rererrcd 
lo in clauses ( 1 )  to (3) of sec~ion 6. 

9. If ally Membcr dies or resigns his orficc clr ceases to bc a Fillingupnf 
Membcr for any olher rcason 111e vacancy sliall bc filled up within six C"kqudI 

\acnrlcills. 
monllls by a lies11 nomination or elec~ion under secrion 4 or section 5, 
as \he case may be and Lhe Mcmhcr so nomina~cd or electcd shall hold 
office for h e  uncxpired period orlhe term of orficc of the Mernher wIlose 
placc he Ells. 

10. (1)  Subject to ~ h c  provisions of scction 9, thc lernl or orfice of ~ t &  nl 
orficc or thc Membcrs nomitlatcd or clec~ed undcr section 4 or seclion 5. as  he Mcnlbcrt, 

case [nay bc, shall be Tor lour years comrncncing from the dare of the 
lirst meeting of  [lie Coul~cil nfer its firs1 cons~i~ut ior~ or any subsequent 
periodical rcconstirulion, as the case Inay bc. 

(2) The term of Four years refcrrcd 10 i l l  sub-section (1) shall be 
hcld \o include any pcriod, but 1101 exceeding one ycar in any casc, lhat 
may elapsc bellvecn thc expiry of the said period or four years and the 
dale nf the first meeting or  he Couucil rollowil~g its rccons~irurion n~ 
which a quorum is present. 

11. The Prcsidenr, rile Vice-Prcsidenl or  n Mcrnber may rcsign his Rcsignniion. 
office by tvriling under his hand addressed [o Lllc %ale Gnvcmmenr. 
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Thc 
Prtsidc(1~. 

12. (1) The Presidenr shall hold office for [he period mcn~ioncd in 
section 10. 

(2) I1 the Prcsidcnt dics or rcsigns his office or ccascs to hold office, 
[he Stare Govcmmetll shell nominate another person ns Prcsidenl and 
such PI-esidenr sl~all hold orIicc Tor Ihc unexpired porlion or  Ihc Lerm 
of office of the previous President in whosc place lie is nominalcd. 

'1'11~ Vicc- 13. (I) The Members of [he Council shall. ill [he lirst meeling a f~e r  
Prcsidcn~. 

evcry periodical reconsrirurion, e l e c ~  from amongsl themselves, a 
regislered Unani practilioncr ns Vice-president i n  such manner as ]nay 
be prescribed. 

(2) The Vicc-Prcsidcn~ shall hold office for thc pcriod rnen~ioned 
in sectioil 10: 

Provided that a Vice-Presidcnl shall cease 10 11old office i f  he ccases 
10 bc it Member o i   he Cauncil. 

(3) If [he Vice-Presidcn! dics or resigns his orfice or ccases to hold 
office, the Members of the Council shall elect, from amongst themselves, 
ano~her registered Unani prnctitioncr us Vice-~residen~ in such manner 
as may bc prescribed and sucll Vice-Prcsidcnt shall I~old office Tor Ihc 
unexpired pcriod of the Ierm of office or  the previous Vice-Prrsiden~ 
whose orlice hc fills. 

KUWU 14. ( 1 )  The Mcmbcrs of 1hc Council shall co~isIitulc from anlorlgsl 
Nirbnhak 
Slrr~liri. themselves, an Executive Cornmillee called "Krrryyn Nirlrrrlrak 

So~lliti' LO perform such runclions as may be delegated to i l  by [he 
Counci I. 

(2) Tlte Kuryjtu Nirbahnk .Tar~riti sl~all cousisl 01 lhc President and 
Ihc Vice-President. e.i--uficiu, and l ivc other rnernbers elccled by the 
Mcm bers of the Couucil horn amonght r he~nselves. 

(3) The President and h e  Vicc-Prcsidcnt of ltie Couucil shall be [he 
Presidznt and thc Vice-Presidenr respect ivcly of the Kt~ryjtu Nirbaliak 
Srrnriri. 

(4) The lerm of orfice of an elec~ed member of the Koryyu Ni),buh<rk 
Sa)ni!i sIiall be Iwo years from lhe date or  his eleclion, bur subject lo 
his being a Member or   he Coullcit, he sllall bc cligible for re-elecriotl 
tu thc Kai-yyrl Nirbaliak Sarr~iti. 

(5) No business shall he lransac~ed a1 any meeting of [he h'rtryya 
Nirbnllak Sn~tri~i  unless a quorum of three memkrs  be preseni: 

Provided thar nD quorum shall b t  necessary Ibr an adjourned rnceling. 
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fSectio)w 15-17.) 

(6) The Council may also, subject ro ihc approvnl of 111c Srate 
Goven~ll~cn~. froni r irnc lo time a p p o i ~ ~ ~ o n e o r  !nore Colntnillees conhisling 
of Members o f  !lie Coui~cil 01. ou~sidcrs or both on such tcrms as miiy 
bc approved by lhe State Govenllne111 for lhe purpose of advising il on 
such maLIcrs as it dccn~s riecessiiry and 111ay iippcli~tt a convenor for any 
such comn~ir~ee  who shall preside ovcr Ihe ~l~cztiogs o r  tllc Committee, 

(7) The Council may make rcgulalio~~s Tor the conduc~ or  biahilless 
of the Karyyn h'itbrrhrrl Srritriti and of  Co~nmi ttees nppoinled by il. 

15. (1) Thc Council shall hold jls mcclings at such intervals and at Mcciinys. 
such places as may be providcd by regulnlions. 

(2) No business sllaIl bc tr3iisnc~ed i l r  any mcc~ing or ~ h c  Council 
unless a quorum uf seven Mclnbers be prcscl~t. 

(3) Save as provided i s  section 24, all q~icslions arising nt any 
mccling shall bc decided by vnles of 1112 rnajorily of ttlc Meinbcrs prescnr 
sod voliiig or in CiIsc of an ctluuli~y of volcs by tlie cnsling volc of [he 
President or, in his ahse~lce. of thc Metnber presiding ;it the mccling. 

16. The Council stlnll pay lo i\s Prcsiden~, Vice-Presidcilt and E\Fn:nrcs IO 

Members and other persoris appointed by il to any Colnn~illcc referred GEE:' 
lo in sub-sec~ion (6) OF seclion 14, such cxpelises for n~rcnding the nndolllrr 
mee~ings of ~lle Council, of the A'flqyrr Nirl)nlrr~k Sntlri~i or of sucl~ FfiUn-'. 

Commitlee and sucb ~ravclling expenscs for journeys undcr~aken in  he 
perromiatlce of clllties as may he prescribed. 

17. Subject lo thc provisions or ally l a w  Tor l11e ~ i m c  being in force Powcr lo 
lnkc ccnnin relating to drugs and poisons, the Slwc Governmciit shall have power:- slcns for 

{a) lo mablirh olld nisiiiwia il Sluie Uliani College witli hospitals  pips 
altachcd to il; sysrcm of 

~ncdtcinc. 
(b) lo establish and mainlain Unat~i hospimls, dispensaries, 

asylums or infirmaries ~ I I  Wcsl  8engal; 

(c) 10 establish ;In Ullani Pharmnceulical Deparlmen~ lor supply 
of Unaai mcdicines to t l ~ c  Unani  hospj~als, dispe~~s;iries, 
asylums and inrirri~arjrs imd also ro regislcred Un:ini 
pmcti tioners: 

(d) lo provide for the grant of licel~ccs rcl n~anur;lcrurers, nockists 
or sellcrs of Unani d r u p  and ~ncdicines and lor tile conditions 
Tor (he sranl of sucl~  liucncts including condi~ions rcgilrding 
slrengrh. poiency. composirioll or orher pdrticuIars of such 
drugs or mcdicines being marked on the containers, covers 
or wrappings rhereok 
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(e) to esrublish nitd maiii~zliii il Srnrt: herbarium; 

(0 to roster the ptantation of Unnui medicinal plants. 

Poivcr or thc 1 .  The Council shall hnvc llle rollowing powers, namely:- 
Councrl. 

(a) to reconimcnd lo IIie Srarc Govcr~llne~~l for sanction of a 
gralir ro an nrfilialed insrilutioa ~encllitig llie Unani system 
of rncdicine, or to any Unaiii dispzrisnry or rhc wilhdra~val 
or  suspension, artcr giving rhe insrilulion or dispensary 
concurned an oppurtunity or  showing causc ;[gains[ the 
nclio~r proposed. of any such saiicrion or grant: 

(b) to appoi111, wit11 the previous sanction o r  [he State 
Governlticnt, inspectors for ~ h c  inspecliotl of Unani 
dispc~~siairs  or i~isritulions lcaching !he Unani syslem uf 
rncdicine; 

(c) lo frame and implemcnl u co-ordinnled scheme of public 
hcalth o l  W e s ~  Bengal b:~scd on the Unani syslcm ol' 
rncdicine, wirh or will~out the addirion of  rnodcrn rcchnirll~e: 

(d) lo receive grunls. doantions, girls and cndowmen~s; 

(c) 10 incur such cxpciidi~urt. lo adopt such nlcilsurcs and to 
do such acls us may be iwcrssary for rhc rurlhcrnnce of the 
objecrs mcillioner~ il l  tllis seclio~i; 

(0  lo perfor111 such nlhcr funcliotts as [he Starc Govcrnmenl 
may direct Tor carrying out [be provisions of [his Acl. 

Rcgis1r.1~ 
n l ~ d  orllcr 
cmployccs. 

19. (!) The Council shall. wi[h Ilie prcviou~ approval of the Stale 
Govcrninzu~, appvint n Re~istrar. The Rcgistrnr shall draw such salary 
nnrl nllownnces as mily be prescribed. Thc Council may from tiine to 
timc grant him leavc and may appoinr a pcrson to ncl in place. Any 
person duly appoinlcd LO a c ~  as Regisrrilr shall be dretned 10 be ihc 
Regis~rar for the purposes of this Acl. 

(2) The Council sllnll have power to suspend, puliish, remove or 
dismiss tlic Rcgislrar fro111 oFficc: 

Provided [hat any such order of t l~c  Council shall be subjecl lo appeal 
to the State Gnvcrnrnenl. 

(3) Thc Council may aplioin~ huch orllcr olficers and etnployccs as 
i~ dccrns necessary: 

Pr~vidcd thal the number and designation or  such officers and 
cmployces. rhcir salaries and allowances sl~all be subject to rhc prcvious 
approval or  the Slate Governmcnl. 

(4) The Registrar shall acL as LIle Secrerary ro thc Council and the 
K(I t*yja(l A1irb~/zak S a t ~ ~ i r i .  
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(SCCI~OH.F 20-23.) 

(5) The Rcgis~rar and aII ol-ficcrs iind o ~ l i e r  employees appointed by 
[tie Council shall work ulider I l ~ e  dirccl co~ i l ro l  and supen~ision or ~ h c  
Pres ide~~ i  or, in his ahactice, or Ihc Vice-Presiden~. . 

20. ( I )  The Coullcil &hall mainrai~] a Regis~er ill such rorm and ill Rz~islcrul" 

such m.lllilcr as may be prcscribcd. rcg~sicrcd 
Unani 
praciiiio~~cr.r 

(2) The Registrar shall from t i ~ i i e  lo Limc make necessary clitries in 
[he Registcr i n  respec1 o l  LIIC pcrsoiis whose nalncs are direcicd ta he 
regisrered. thcir quillificarions and thcir nddressrs and may also from 
rimc to rime ~nakc such al~e~.ations or modifications as may be reqi~ired 
in conscque~~ce of any ordcr passed by t l ~ c  Cou~ic i l  or o lhcn~~ise .  

21. (1) Every person who possesses any quelification ~nentiul lcd i r ~  Persons 

Pan A or who i s  qualified undcr Piin U or who has a qualil icalion 3s 
~ L ~ ~ i ~ ~ ~ ~ ~ , h  

provided i n  Par1 C o f  the Schedule shall, subjec~ La thc provisio~ls of 
this Act and on paymcn! O F  such fee as may be prtscdbcd, he entitled 
Lo havc his ~ ian le  enrered in Ihe Regisrer. 

(2) Notwiths~nnding rrnylhing conliiincd in sub-sec~ion (I). every 
pcrsun who, within n pcriod o f  ~ w o  yenrs from Llie daIe on which this 
ACL comes inlo-forcc. produces proof ~ h n l  Ile has beer] in regularpracrice 
for n period o f  no1 less illan fivc years preceding such d a ~ c  shall be 
entitled io have his name en~crcd in lhe Registcr on payment of the 
prescribed kc. 

22. The Stale Gr>vcrnrnent may, by ordcr published in the OJJciul 
~~~~~c 

Guzcr~e, add lo, anlend or altcr ~ h c  Scl~edule: SCI IC~U~C,  
. - 

Provided rhal thc name of  any insl i~ution or any qu;iIifica~ion gran~ed 
or conferred by any inslilulion sliall no1 bc removed rrom the Schedule . . 

- ,  . unless the managing body or aurhori~y o f s ~ ~ c h  instirulion has been ~ i v e n  . , 

an oppofiuiiiry of making rcpresentarior~ agi~insr such rcmoval. 

23. ( 1 )  Every persol1 lvtlo desires lo  llave his name eatercd in 11ie Infor~nalicln 
Register shall rubrnir to [he Reginr t r  an applicalion in llie prescribed ~ ~ ~ ~ ~ ~ ' ) ~ r  
form slating:- rcg~s~n~io~i .  

(a) paniculnrs af his quillifica~ions. 

(b)  he period for which he has been i n  practice. and 

(c) his nddrcss which is  to be his rcgisrered addrcss. 

(2) Every upplica~ion shnll bc accompanied by [he prescribed f'ee 
and such proof as inrry be nvailnblc or necessary in supporl of thc 
qunlilicalions srared i n  the npplicetion. 
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Pfi\vcra[ll l~ 24. (1) The Council may, on being salisfied [hat a pcrsoi~ posscsscs 
Courkil tcl 
rcf\!.cc [lie requisite qualificalions and has paid [he prescribed fec, dircct [he 
rcg15lr~!ion regis~rarion of his narllc and the Registrar shall rlizrcupo~~ makc ncccssary 
clr lo rclnovc 
n;l,nc from en~ries in rhc Rcgis~er and grant him a ccrlilicalc of rcgislri~liorl. 
Rcgistcr in 
ccnain (2) The Council may refuse ID permit rhc rcgisrrarion, or direcr  be 
C I V C S ,  

rernov;ll r ro~n the Regis~er, o f  lhc ilamc of any person- 

(a) who has bccn convic~ed of ally ofFencc dcclarcd by rules 
lo involvc moral ~urpirude; or 

(b) who has bren Touud guilry of infai~ious conduct in his 
prorcssio~izll capaciiy by a nujoriry or  ai lcilst rwo-thirds of 
the Members of i l~e  Council after il duc enquiry inlo his 
conducl a1 which he has had nn opporluniry or  being heard 
in person or of being du ty  rcprcscnled. 

(3) Any refusal or removal uilder sub-scclion (3)  may bc rescinded 
i T  the conducl on rhe basis o r  which rcrl~sal or removal was direcred is 
condoned for good and surricielll reasons. 

R'nc~al. 25. ( L )  Every person whose name is enlcrcd in  thc Rcgistcr shall, 
for the reletltion of  his namc in ~ h c  Rcgislcr, p:~y In the Council annually 
such renewal fee and ai such rime as may be prescribed. 

(2) Whcrc !he renewal Fee is not paid by rhe due dale, the Hcgistrilr 
shall tenlove the name of rhc rlcraultcr Trom thc Rcgisler: 

Provided that a nnlne so ren~ovcd may be restored lo [he Rcgister 
on such condi~ions as may be prescribed. 

(3) On pay nlcnt or the reuewal fee, [he Regislrar shall, in  thc 
prescribed manncr. endofie the ceniticare of  registration. 

En~ry or 26. If  any p&on tvhnse namc is cnlcrcd in ihc Rcgislcr oblnins any 

$ ~ / ~ ~ ~ - '  quuIii8cnlion ~ n e ~ l ~ i o n e d  in llie Schedulc olllcr ihnn ihc qmlilicn[ion in 
~rnli. respect of which he bas been regislered, lie shull, on paymcnt or  such 

lee as a ~ a y  be prescribed, be entirled lo havc such qualiticalion cntercd 
againsr his name in  lie Regisler eirhcr in s~~bstilution Tor or i n  addilion 
to ally enrry previously mildc ilnd Lhc Rcgis1r:ir shatl add lo or amend 
the entry accordingly. 

rlppcal 1t1 27. IT any pcrson is dissalisfied will1 any dicisiou of t l~e  Regis~rar 
11ic Cau~icil 
Islinsl ,hc rdusing 10 cnlcr his rlualilici~lion utlder seclion 26 in rllz Register. be 
dccisiun may, :11 any dmc within rhree monrhs from the dare of such decision, 
~ h c  
~ ~ ~ i ~ ~ ~ ~ ~ .  appeal lo rhe Council i n  h e  prescribed forrn and IIle decision of [he 

Council slinll be tinal. 
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28. Aay enuy ill  1l1e Regisler, which is proved lo the satisrx~ion C"flC'l':ll'"n 

of Ir~i~dulcni 
of  lhe Council lo have bee11 fraudulently or incorrectly made, may be ,,d incomccl 

cancelled u~idzr a11 order in  writing of [he Council. C O I ~ ~ C S .  

29. ( 1 )  An appeal shall lie 10 [lie Slate Governmcnl ngninsl m y  r\ppc;rlro 

decision or urdcr of tlic Council refusing 10 euler a persoil's name in 
~ ~ ~ m l n c n ,  

the Regisler or removing his name Ihercrrom. Such appeal shall be hied agilinsr rhc 
wilhin three mon~tis of [he dale of [tie decision or ordcr in such maliner ~ { ~ ~ ~ , " n ~ h ,  
us may bc prescribed. 

(2) The decision of lhe State Governmenr on such appeal sllall be 
final. 

30. The Council may, OII receipt o l  reliablc information regarding Nnricc: or 
the dent11 of a person whose name is enlered in the Rcgis~cr, and on ",'::ldof 
making sucll enquiry a5 il inay think fit .  direcl the removal or his name nalnc iron, 
from thc Rcgisler and lhcrcupon the Regislnr shall cnnccl thc enlry Resi"cr. 

relaling to such person. 

31. IF any person whose name is no1 enlercd -in the Regisler Falsely P C ~ ; I I ~ Y  

prclcnds (hat it is so entered or uses in conneclion with his name, ally u n ~ ~ ' s l ' w d  
pcrhon 

words or lclters representing ihar his name is so  entered, hc shall, rvhcther rcprcscnling 
! 
! 

any person is actually deccivcd by such represenlation or no!, bc ~ ~ ~ ~ ~ ~ d ,  
punishable, on conviction by a Mclropolitan Magiskale or a Judicial 
Magisrrate of the  firs^ class. with fine which may exlend to five hundred 
rupees. 

32. (1) If any registered practitioner whose name has bccn removed Penally Tor 

from Ihe Rcgislcr undcr sub-scc~ion (2) of sec r io~~  24 or sub-seclion (2) ~ ~ ~ J ~ r  
of seclion 25 fails, rvilhout sulficicnt cause lo surrertder rorll~wilh his ccnificaic or 

ccrrificale of regis~ration, he shnlI be punishable with fine which may rcgislmtion, 

exrend to fifty rupees. 

(2) Cognizance of an offence pullishable under this scc~ion shall not 
be Iakcn cxccpl upon complain[ made by an order oC rhc Council. 

33. (1) The Rcgislrar shall. rrom lime to lime as occasion may Publicalion 
rcquire. on or belorc n dale I D  bc Oxed in [his bel~alf by ihc Council, :::i'~l$n . . . .  

cause lo be prinled and publishcd (provided [hat at least lwelve months l i s t .  , , ... 

shall have elapsed from the dale of the lnsl publication) a correcl lisl 
of thc names for the rime bejug enlered in thc Register and setli ng'fonh 
[herein- 

(a) names of :III rcgislcrcd Unani pracliiioncrs arrnnged in 
alphabc[ical ordcr according to ihe sumamc; 



Pcrsons not 
rcgis~ercd xs 
Unani 
p m c ~ i ~ i o n c o  
nnt cligiblc 
for ctnai~i  
appoinfmcnl. 

Bar uT suit 
fir olhcr 
I c p t  
prwccdings. 

Fi nancc. 
ni~dir and 
hud&cl. 
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(b) ltle registercd addrcss or cach such person; and 

(c)  the regisrered q~~~l i f ica t ions  or  cach such person and [he 
date on ivliicl~ cncl~ qualification was obtained. 

(2) The Registrar sbnIl. from limc la timc as occasiot~ arises, cause 
to be printed and publisl~ed n lisl supplrmenlary thereto. containing 
additions and alrernlibns in the Register sincc lhc publicalion of the list 
undcr sub-section ( 1 ). 

(3) Evcry Courl stl:~ll presume lhar any person whosc numc i s  cntered 
in the la les~ l i s ~  prinled and publishcd under sub-senion (I) rcatl with 
[he latest list supple~nenlary ~hcrelo, iT  any, prinled and published undcr 
sub-sec~ioii (2) is duly regislered ii~tder this Act, and that ally persan 
rvhohc name is liol so entered is 1101 regis~cred undcr [his Act. 

34. A rcgistcrcd Unilni prnclirioner shaII be entitled- 
(a) lo gmnl a dcath cer~ificnre required by any Iarv or rule, 

(b) to grmi a medical or physical fitness ccrlificale required by 
any law or rule. 

(c) lo give cvidcncc a1 any inques~ or in any courl of law as 
an expen under seclion 45 of the IndiSn Evidence Act, 1872. 1 r,i I R7?. 

35. Except with thc spccial sanction of the Stnlc Governmenl, no 
Unani pracli~ionzr who is no( regis~crcd under illis Act, sllall be competenr 
to llold any appoinhnenl as a physician. or olher medical orficer in an 
Unnni hospital, asylum, infirmary. dispensary or lying-in-hospital, which 
is suppor~cd wliolly or parlinlly by granrs madc by [he State Government. 
the Council or n local aulhorily, or any Unani educarional inslitulion 
which is so supporlcd. 

36. Ko s u i ~ ,  prosecurion or orher lcgal proceedings sball lie in rcspcct 
of anything done or omitted to be donc in [he exercise or purporrrtl 
cxcrcisc OF any power conferred by or under [his Act on the Slatc 
Govcmmenr or the Couucil or [he Kc~qyn Nirbofrak Si~rrri~i or any 
Committee appointed by  he Council or on [he Regislnr. 

37. Nothing done by rhe Cou!lcil. [he Krrryyn Nirbahak Scrrrriri or 
a Cornmiltee appoinrcd by the Council. shall bc invalid merely 011 the 
gmund or any vacancy or defect in i r s  composirion, initial or subsequenr. 

38. (1) A11 rccs payable under this Acr shall he paid 10 Lhe Council. 

(2) A11 account of all asse[s and liabilities oi ~ h c  Council and of all 
rccs. sums, grants. donelions, girls illid e~idowmcnts rcccivcd by i t  and 
of 311 cxpcnses and disburscments incurred or made by it shall be 
maintained in the prescribed manner. 
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(3) The accounts shall be audired annually in such mnnncr and 

by such officer or aurhorily ns may be prescribed. A copy of the audit 

r e p o n  sllnll be s u b m i ~ t c d  ro the  Slate Government by  thc 
Council. 

(4) The Council shall preparc in the prescribed manner a budget for 
cvcry linaucial year showing the ilnticipaled receip~ and expcndirure. 

which shall be submitred to the Sme Govcmrncnt for approval. 

39. (1) The Slare Government may from lime 10 time make rules RU~CL. 

Tor carrying oul [he purposes of [his Acl. 

(2) In particular and withoul preji~dice 10 rtle generali~y or thc 

forexoing power, such rules may provide for all or any or thc matlers 

rvhicl~ may be, or is required 10 be, prescribed or made by rulcs. 

40. ( I )  Thc  Council may, wirh thc prcvious approval of the Slate Rcgularion. 

Govemmen~, make regularions, no1 jnconsis~ent wilh this Actor thc rulcs 

made thereunder, lor discharging its functions under this Acr. 

(2) In parlicular, and wilhour prejudice to rhe generality or Ihc 

foregoing power, such regularions may provide for all or any of [he 
inalters which may be or is required to be provided by rcgulalions. 

41. All rules and regulations made under this ACL shall be published Publicn~ion 
or mlcr and 

in the Oflcial Garet~e.  rrgula~ions. 

42. Irar any rime it appears lo the Stale Governrnenr that thc Council Conlml of 
ihc Council 

bas lniicd lo exercise or has exceeded or ilbuscd o powcr, conkrrcd upon by Stare 

i l  by or under this Act, or has failed lo perform n dury imposed upon Governrncn~. 

i l  by this Acl, [he Shre Government may, i f  i l  considers such failurc, 

excess or abuse 10 be of a serious characrer, d l c r  giving ihc Council an 

~ p p ~ r l u n i l y  of being hcnrd. nolify llie parliculars thercaf tu r l~e CounciI 

arid if the Council Tails to remedy such failure, excess or abusc wirhin 

such timc as may be Iixed by [he Slate Government i n  this behalr, the 

Slale Governrnent may dissolvc the Council and cause all or any of the 

powers and duties OF thc Council ro be exercised and performed by such 

agency and for such pcriod as it may think El. 
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(T11e SCIIE~IIIL*. ) 

THE SCHEDULE 

(SLY scclion 21 .) 

Par1 A,-Recugnised qualificalions in Ijnani Medicine granlcd by Univcrsilies, 
Board or other Mcdical Institutions in India 

- - - 

Name of University. Board or Medical Rccognised Unaui Abbreviation Rcrnarks 
inslihl~ion qualificalion Tor 

regisrralion 
- 

Andhrn 

I. Islomia Arbic Tibbi College. Tabi b-e-Kamil 
Kurnrvl (A.P.) 

2. Nizarnia Tibbi Collcge. Hydcrabad 

Behar 

3. Slate Facully of Ayurvedic and 
Unani Mcdicine, Pdna 

Del hi 

4. Board of Ayurvedic and Unani 
Syslem of Mcdicine, Dclhi 

5 .  Ayurvedic and Unnni Tibbia 
College. Delhi 

6. lamia Tibbia, Delhi 

Bachelor of Unani 
Mcdicine and Surgcry 

Tabib-e-Mus~nnzld: 
Gruduare of the College 
or Unani Medicine 

Graduate in Unani 
Medicinc and Surgery 

Bachclor in Indian 
Medicine and Surgery 
Wzil-i-d b-o-Jaraha 

Diplon~a io Indian 
Medicine and Surgery 
Kamil-i-~i b-o-Jarahat 

B.U.M. & S .  . . 

G.U.M.S. From 1953 
onwards 

B.I.M.S. From 1958 10 - 

1963 

D.I.M.S. From 1956 10 
1963 

7. Exarnjniog Body, Ayurvedic and Fazil-i-tib-o-Jaraha B.1.M.S. From 1963 
Unani System of Medicine. Delhi (Bachelor-in-Indian o~~wards  

System or Medicine 
and Surgery) 
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-- . . 
- - .  

Nnmc or Universily. Board or Mcrlicnl Recognised Unani Abbrevjauon Remarks , . .  . . . 
insriluliou qualificurion for 

regislralion 

dommu and Kushmir 
, . .  

Y. lammu and Knshmir Uaiversity Bachelor or Unani B.U.M.S. From 1966 
. . 

Madicine and Surgery 
. . .  onwards . . 

, , . - 

Madhya Pradesh 

9. Asiphn Tibbia College, Bhopal Hakinl-Kamul 

Tibb-Kanlil 

10. Faculty or Ayurvedic and Unani 
Sysrem of Medicinc, Mnl~arashtra 

L 1. Boards or Examiners in Unani 

12. Board of Sludies in Indian 
Medicine, Mysorc, Bangalore 

13. Ccnrrai Roard of Indian Medicine, 
Mysore, Bangalore 

14. Government Ayurvcdic and Unani 
College (College of Indian 
Medicine). Mysort: 

15. Govemmeul Ayurvcdic School, 
Mysorc 

Mahir-e-Tibb-o-Jarilhar D.U.S.F. 
(Bombay) 

Mahir.c-Tibb-o-Jaraha M.T.J. 
(Bombay) 

Tabi b-e-Hasaq L.U.M.S 
(Liccncia~e in Unani 
Medicine and Surgery) 

Tabib-c-Hnsaq L.U.M.S. 
(Licenciate in Unani 
Medicine and Surgery) 

Tabib-c-Hxnq L.U.M.S. 
(Licenciate in Unani 
Mcdicinc and Surgery) 

Tabi b-e-Hasaq U.M.S. 
(Licenciale in U n a ~ ~ i  
Medicine and Surgery) 

From 1966 
onwards 
From 1966 

I 

! onwards 

i 

From 1966 
onwards 

From 1966 
orlwards 

. . .. . .  . . .. - ,  

, .  . . - .  
From 1958 
onwards 

, . .  

From 1953 lo 
1958 

From 1923 lo 
1953 
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Nam? of University, Board or Medical Recogniscd Unani Abbrevialion Remarks - .  . . 

insdrution qualificalion lor 
regisrrarion 

Tamil Nadu 

16. Government College of Indian1 
Indigenous/lnregnted Medicine, 
Madras 

17. Board or Examiners in Indian/ 
Indigenoudn~egmted Medicine 

Punjab 

18. Bhupindra Tibbi College, Patinla 

19. Ayurvedic and Ur~ani Ti bbi 
ColIege, Amritsar 

20. Rajpurana Ayurvedic and Unani 
Tibbi College, Jaipur 

Ullar Pradesh 

21. Muslim Udivcrsily, Aligarh 

Licenciale in Indian/ L.I.M. Fro111 1953 ro 
IndigenoudInlcgra~ed 1955 
Medicine 

Highcr Proficiency in H.P.I.M. From 1953 to 
IndianAndigenousI 1958 
Inlegrated Medicinc 

Fazul-ul-Hukma - H.P.I.M. From I953 to 
1958 

Kamil-ul-Tibbi K.U.T. 
Fazil-ul-Tibbi F.U.T. 1 Up ro 1947 
Undho-Dal-Hukmil H.D.H. 

. . 
Amd-TuI-Hu kma . . From 195 1 

onwards 
Tabib-Fazil . - From 145 L 

- .  
onwards 

Diploma in India11 
Medicinc and Surgery 

Diploma in Unani 
Mcdicine and Surgcry 

Bachelor or Unani 
Medicine and Surgery 

BacchzIor of Unani Tib 
and Surgery 

D.I.M.S. From 1927 to 
1943 .... . - 

D.U.M.S. From 1944 ro 
1946 

B.U.M.S. From 1953 
onwards 

B.U.T.S. From 1947 10 

[ 952 



The Pa.~cfrier Bu~rgo Utlmli Sy.r/enl of Medicitre Acr, 1979. 

XLV o l  1973.1 

(The Schrdrrle. 1 

--- I - 
! - 

N a ~ n c  or Universily. Board or Medical Recogniscd Unani Abbrevinlion Remarks . - 
I 

Ibr inslirution qualifico~ion 
rcgiskalion 

22. Board of Indian Medicine. Ulrar Diploma in Indigenous D.I.M. 
Pradesh, Lucknow Medicinc 

Diploma in Indigenous D.1.M.S. 
Medicine and Surgery 

Bachclor of Indian B.1.M.S. 
Medicinc and Surgery 

Fxzil-ul-Tib (Bachelor F.M.B.S. 
or Mcdicine and 
Surgery 1 

From 1932 lo 
1944 

From 1943 lo 
1946 

From I947 to 
l956 

From 1957 
on wards 1 

Every person possessing any qualilication no1 menlioned in Pan A on the basis o l  which his 
name has been regislered wilh any otherUn:mi Bonrd orcouncil eslablished by any Slate Governnicnt 
wilhin Llie Indian Union: 

! 
I 

Provided liia[ a principal of  rcciprocily in h e  matter of recoguising qualifications Tor purposcs 
of rcgisuarion has been udoplcd by the Council and the Unani Board concerned, with Ihc approval 
of the Statc Covcmmen~. 

Any persan holding, any degree or diploma or certificate gnnted or conferred by Lhc Council 
which is declnrcd by rhc Council lo be a sufficient qualification for registrarion us a regislcred Unani 
p n c ~ i  tioner. 




